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12.02 hrs 

COMMITTEE ON EMPOWERMENT OF WOMEN 
Action Taken Statement 

 

SHRIMATI RAKSHA NIKHIL KHADSE (RAVER): Sir, I beg to lay on the 

Table the Final Action Taken Statement (Hindi and English versions) 

showing Final Action Taken by the Government on the recommendations 

contained in Chapter I and Chapter V of the 2nd Report (Seventeenth Lok 

Sabha) of the Committee on Empowerment of Women (2019-20) on the 

Action Taken on the Recommendations/Observations contained in the 

Fifteenth Report (Sixteenth Lok Sabha) of the Committee (2018-19) on the 

subject “Working Conditions o f Women Teachers in Schools’.  
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, last month, our 

Chief Minister met the hon. Prime Minister with a very crucial issue that Border 

Security Forces are penetrating 50 kilometres inside the border areas.  They 

are taking over the possession of land which is not being supported by the 

Government of West Bengal.   

 Our humble submission to the Government is that it will become a law-

and-order problem, ultimately, if an encroachment upto 50 kilometres takes 

place in any area of the State by the Border Security Force.  It was 80 

kilometres in Gujarat which has now been curtailed upto 50 kilometers.  It is 

happening not in Bengal but the same thing is happening in four other States 

also.  Sir, you are well aware about the incident of Nagaland.  This deployment 

of Central Forces in different places will never be good for the Government.   

 Therefore, our humble submission to the Government is that 

immediately the Central Forces should go back to the border areas according 

to their system and jurisdiction.  The Government should also withdraw the 

order that BSF can take entry up to 50 kilometers of a state’s ju risdiction.  It is 

totally against the federal structure of the Government functioning.  We hope 

that it will be implemented immediately.   
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*SHRI A. GANESHAMURTHI (ERODE): In the Southern Railway, under the 

Salem Division, there are cities like Coimbatore, Tiruppur, Erode and Salem 

with so many industries situated around them. The labourers and other 

commuters working as employees in middle level capacities in various 

organizations travel for work every day through the trains from Erode to 

Tiruppur and Coimbatore.  

 Hon. Chief Minister of West Bengal Ms. Mamata Banerjee, when she 

was the hon. Railway Minister of the Union announced IZZAT Scheme which 

ensured 100 km travel at a cost of Rs. 25. I was the Member of Parliament 

representing Erode during that time also. Through this IZZAT Scheme, I was 

instrumental in getting 6000 monthly season passes for the labourers who 

went from Erode to Tiruppur, Coimbatore and Salem. There was a large 

number of labourers and employees who commuted to work from Erode to 

Tiruppur and Coimbatore during that period.  

Now there is more number of labourers who use trains to commute from 

Erode to Tiruppur, Coimbatore and Salem.  Before the spread of the COVID-

19 pandemic, trains were operated in these routes. 1) Train No 66600-66601-

Erode-Coimbatore-Erode passenger; 2) Train No 66608 -66609-Erode-

Palakkad town - Erode passenger; and 3) Train No 66602 -66603-Erode-

Salem-Erode passenger.  

                                                             
* English translation of the speech originally delivered in Tamil. 
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These train services which were stopped should be operated again so 

as to benefit thousands of commuters of this area. If possible, I urge that the 

IZZAT Scheme should also be made functional. The issuance of season ticket 

to passengers should be continued as it was before the spread of the COVID-

19 pandemic. To facilitate the passengers with unreserved tickets, there 

should be unreserved compartments attached to all the express trains passing 

through Erode.  

Thank you. 
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I have given a notice of 

adjournment. I am thankful to you for providing me an opportunity to speak in 

the ‘Zero Hour’.  

 Sir, my submission is regarding the CBSE examination which was held 

yesterday. You may kindly see, the Class XII Mathematics examination of 

CBSE which was held on 6th December, 2021 was highly tough and very 

lengthy. Most of the questions which were asked yesterday in the CBSE 

Mathematics examination were out of syllabus. Also, the students are totally 

depressed and mentally down, which may affect their future prospects also.  

 Similarly, Sir, on 3rd December, the Class XII English examination of 

CBSE was also very tough and the questions were out of syllabus. It is 

creating much havoc among the students. They are depressed, and it is also 

affecting their psyche.  

 Sir, it is very important to note that the result of CBSE Class XII 

examinations is very important as far as higher education is concerned. For 

getting admission into all the professional courses, the result of XII standard is 

very important. So, kindly address the genuine grievance of the students by 

making the evaluation process very liberal. Last year also, the same thing had 

happened, and the Government had taken a very lenient view on this by 

making the evaluation process very liberal. So, I urge upon the Ministry of 

Education to consider this issue.  
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 Sir, I request that urg ent repair work should be carried out on Srisailam 

and Nagarjunasagar dams with the help of the Government. The plunge pool 

management, which is an important aspect of dam maintenance and safety, 

requires urgent attention. A dam burst analysis of both dams  should also be 

conducted to record the effects, in case the dams burst. ....(Interruptions)  

 Sir, both these dams fall under the jurisdiction of Krishna River 

Management Board (KRMB). Instead of quoting technicalities and shying away 

from this, the hon. Jal Shakti Minister should own this responsibility and focus 

on ensuring dam safety. Thank you, Sir.  

ADV. DEAN KURIAKOSE (IDUKKI): Sir, yesterday I raised the Mullaperiyar 

dam shutter management issue. I did not want to repeat that subject again but 

yesterday night about 12,000 cusecs of water has been released by the 

Government Tamil Nadu in the downstream. I seek the intervention of the hon. 

Prime Minister to get this issue resolved and ask the Tamil Nadu Government 

to stop this inhuman activity of releasing this much huge quantity of water. That 

is my Adjournment Motion notice for today as well.  

 Sir, my today’s ‘Zero Hour’ submission is with regard to Minimum 

Support Price for cardamom. Out of the total production of cardamom in India, 

about 60 per cent is produced in my district. At present, the cardamom farmers 

are in a critical situation. Due to COVID-19 pandemic all over the country and 

the implementation of farm laws, anybody can trade it online from anywhere, 

without any control of the Spices Board. That is the main issue. 

....(Interruptions)   
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taken to extend a helping hand to the hapless farmers, the people of West 

Bengal would remain highly obliged. 

Thank you Sir.*  

SHRI P. RAVINDHRANATH (THENI): In Tamil Nadu, grapes are cultivated in 

an area of 2,800 hectare out of which 2,184 hectare of land is in my Theni 

Parliamentary constituency.  

 The district of Theni accounts for a major share of grape cultivation in 

Tamil Nadu. To extend the cultivation of grape varieties, to encourage 

involvement of farmers in grape cultivation with the application of scientific 

methods and to increase research and development programmes, I request 

the Government to take appropriate action to include the Grapes Research 

Station in Annamalaipatti, which is in my constituency, Theni, in one of the 

regular centres under Indian Council for Agricultural Research, All India 

Coordinated Research Project on Fruits Programme with adequate staff, funds 

and infrastructure.  

*DR. AMAR SINGH (FATEHGARH SAHIB): Thank you, Hon’ble Speaker Sir. 

Sir, I hail from Fatehgarh Sahib, erstwhile Sirhind. Today, I want to draw your 

attention towards the martyrdom of two younger sons of our tenth Guru Shri 

Gobind Singh ji. They had been walled alive here a few hundred years ago. In 

1705, Baba Zorawar Singh ji and Baba Fateh Singh ji, two younger sons of our 

tenth Guru were martyred here. 

                                                             
* English translation of the speech originally delivered in Punjabi.  
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13.00 hrs 

 Nonetheless, numerous incidents of animal cruelty have been brought to 

light through media in recent years. Brutal crimes against animals such as the 

death of a pregnant elephant that ate a pineapple with explosive in it, dog 

beaten to death, puppies set on fire, dragging dogs tied to a scooter, rape of 

cow and execution of monkeys putting them on fire just for their own pleasure, 

are reported from across the country.  

The Prevention of Cruelty to Animals Act, 1960 is a legislation that 

exclusively makes the provision to prevent the infliction of unnecessary pain or 

suffering on animals. The Prevention of Cruelty to Animals Act is now more 

than six decades old legislation with no major amendments in recent times. 

Monetary fines imposed for crimes against animals continue to be meagre in 

the range of Rs.10 to Rs.100. This could be one reason the legislation has not 

been able to act as a deterrent to animal cruelty. Severe punishment should be 

levied on these cruel people.  

 As informed to me, the Government has received many suggestions, 

petitions, requests from various organisations working for animal rights to 

increase the existing penalty. The Government acknowledged that penalties 

prescribed in the Prevention of Cruelty to Animals Act, 1960 are minimal and 

do not act as a deterrent. The 261st Report of the Law Commission had laid 

down some guidelines and listed suggestions in 2015 which have not yet been 

incorporated.  
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 Mr. Speaker, Sir, it is high time India had a stronger animal protection 

law to prevent cruelties. My request to the Government is that it must 

strengthen the country’s animal protection law making amendments to 

Prevention of Cruelty to Animals Act, 1960. Thank you. 
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HON. CHAIRPERSON: See, there are more than 60 Members to speak.  Hon. 

Speaker has allowed all the Members to raise their issues.  So, I request all 

the hon. Members to confine their submission to one minute.  You please put 

your demand with minimal observation.   

*DR. PRITAM GOPINATHRAO MUNDE (BEED): Thank you very much. 

Hon’ble Chairman Sir, I would like to speak in my mother tongue Marathi. 

Government of Maharashtra is very indifferent towards the issues of Maratha 

and OBC Reservation. It is also very careless about the issue of SC/ST 

Reservation and their promotions. These are the issues which I would like to 

raise today. But, yesterday when the entire country was observing Dr 

Babasaheb Ambedkar’s Mahaparinirvan Day, Supreme Court of India gave its 

verdict abolishing the political reservation of OBCs. It is really regrettable and 

shameful that this verdict came on this very day. Now, the Government should 

postpone the coming election on the basis of this Supreme Court decision and 

I would like to share my views in this regard. 

Panchayati Raj Amendment Bill came into existence in the year 1962 in 

Maharashtra and it was further amended after the implementation of Mandal 

Commission Report in the year 1994. It was a statutory decision to provide 

political reservation to OBCs and not a constitutional one. We should carefully 

read the Supreme Court decision to understand it. 

                                                             
* English translation of the speech originally delivered in Marathi. 
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Government of Maharashtra is indulging in the blame game only. It is a 

matter of fact that no OBC census took place post independence and even the 

central government has no concrete information about empirical data of OBCs. 

Political reservation was there just because of the positive approach of 

the political parties and their leaders who were in power in Maharashtra. But, 

today’s Maharashtra Government is not much serious about  OBC reservation. 

I am not a spokesperson of any political party and it is my personal sentiments 

for OBCs. 
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 In Paralakhemundi, in Gajapati district of my parliamentary constituency, 

there is no fertilizer rake point.  In the absence of any rake point in 

Paralakhemundi, the farmers of this region have been facing a lot of problems.  

I would request the hon. Minister, through you, Sir, to sanction fertilizer rake 

points in Paralakhenmundi and also examine the difficulties being faced by the 

existing fertilizer rake points and review them in a time-bound manner for 

smooth distribution of fertilizers to the beneficiaries and farmers. 

SHRI ANUBHAV MOHANTY (KENDRAPARA): Sir, while appreciating the 

robust measures taken for economic revival of rural areas in the post-

pandemic period, kind attention of the Government is drawn towards 

Rs.1088.72 crore liabilities pending under MGNREGA for Odisha.   

Our hon. Leader and Chief Minister of Odisha, Shri Naveen Patnaik ji, 

has already written a letter, dated, 1st November, 2021, to the hon. Prime 

Minister of India in this regard.  Emphasising on the issue, I would earnestly 

urge upon the Government of India, through you, Sir, for the timely payment of 

wages to the poor job seekers, which is the fundamental guarantee under 

MGNREGA.  Similarly, timely release of payment for material is critical for 

creation of tangible and durable assets under MGNREGS. 

I would urge upon the hon. Prime Minister to suitably advice the Ministry 

of Rural Development to ensure the timely release of funds for wages and also 

see to it that the material payment under MGNREGS is carried out without fail. 

I would like to further draw your kind attention that significant number of 

returnee migrants… (Interruptions) 
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*SHRI K. NAVASKANI (RAMANATHAPURAM): Hon. Chairman Sir, 

Vanakkam. Since 2011 there is a ban of the Union Government  to catch sea 

cucumbers. Sea cucumber is an endangered species, rather a growing one. 

There is no ban to catch sea cucumber in the neighbouring country Sri Lanka. 

Keeping in view the livelihood of fishermen, I urge that this Government should 

lift the ban to catch sea cucumber. Farm laws have been repealed after 

understanding the sentiments of the farmers and the demand of Tamil Nadu 

for the same. Similarly understanding the sentiments of the students, parents 

and activists, Tamil Nadu should be given exemption for NEET. In the same 

way the citizenship act should be repealed keeping in view the sentiments of 

the minorities. Adequate compensation should be given to farmers who 

protested on roads against the farm laws. As many as 700 farmers lost their 

lives. Their kith and kin should be adequately compensated. The demand of 

farmers for the Minimum Support Price should be fulfilled. In my 

Ramanathapuram district, farmers are not getting the settlement of their 

insurance claims. I urge that such claims should be settled soon. Thank you. 

 

 

 

                                                             
* English translation of the speech originally delivered  in Tamil. 
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*SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Hon’ble Chairman 

Sir, thank you. 

When the political reservation of OBCs was quashed by the Supreme 

Court of India, an ordinance was promulgated in this regard by Maharashtra 

Government after evolving a consensus among all the political parties of 

Maharashtra including BJP. Hon’ble Chief Minister Uddhav Thackeray ji, 

Balasaheb Thorat ji and other leaders came together to resolve this issue. 

They further took the decision of holding elections for Panchayati Raj and local 

bodies too.  

Now, the Court has stayed this election process. That decision was 

taken unanimously and this should be kept in mind. All the political parties of 

Maharashtra are committed to resolve this issue. But only one impediment is 

there and that is non-availability of empirical data. Maharashtra State 

Government is trying its level best to collect the empirical data of OBCs but it 

cannot be done in a year’s time due to Covid restrictions.  

Hence, I would like to urge upon the Central Government to come 

forward to support OBCs not only for Maharashtra but also for all over India by 

providing empirical data of OBCs, so that no OBC is deprived of OBC 

reservation. 

Thank you, 

 

 

                                                             
* English translation of the speech originally delivered in Marathi. 
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ADV. A.M. ARIFF (ALAPPUZHA): Sir, I would like to speak on a very 

important and long pending demand of dairy farmers in the country.  Dairy 

farming is considered as an element for uplift of the farming community in our 

country.  Income generated from dairy farming helps the rural economy. 

However, only grass farming and cattle shed construction are included in 

MGNREG Scheme as of now.  Dairy farmers have been requesting for a long 

time that dairy farming must be included in the MGNREG Scheme. 

Sir, MGNREGS is considered as an important scheme for the rural 

masses of our country. So, I would urge upon the Government to include dairy 

farming in the MGNREG Scheme.  It will greatly help the dairy farming 

community in our country in greater production of milk which will help improve 

nutritional levels in the country. Thank you. 

HON. CHAIRPERSON: Now, Shri Ramprit Mandal. 

… (Interruptions) 

SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, I have also given a 

notice to raise my matter during ‘Zero Hour’.  

HON. CHAIRPERSON: Wait, please.   Now, we are giving preference to those 

hon. Member, who have not participated in the ‘ Zero Hour’ during the previous 

days.  Please take your seat. 

… (Interruptions) 

HON. CHAIRPERSON:  In fact, your notice has already been rejected by the 

hon. Speaker. You have no claim on this.  Please be seated. 

… (Interruptions) 
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cultural ambassadors are grassroots, and need much professional support to 

sustain such rich traditions. Unfortunately, it is also very late to know that the 

rich cultural heritage is part of our education. In our country, we have a few 

deemed universities here and there, whereas the actual need of the hour is to 

establish a national-level cultural university. It will be possible only through a 

cultural university as a parental umbrella, with one in South and one in North, 

considering the vastness of the topic and the individualistic technique of 

multitude forms.  

 Considering the presence of Kerala Kalamandalam, which is already a 

deemed university for Kerala’s arts and traditions, located in Thris sur district, 

and the fact that Thrissur is the cultural capital of Kerala, perhaps, Thrissur 

may be considered as its Southern centre.  

Thank you. 

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, thank you for giving me this 

opportunity. 

 It is relating to Uniform Civil Code. It is not about imposing any religious 

code or any other religion but it is about bringing in society under one Code. 

During the making of the Constitution, as the country was undergoing 

partition, it was thought fit that we should leave out the social, religious code, 

as it was being practiced for some years. But as the Independent India is 

already in the 75th year of Independence, I think, it is now necessary that we 

should deliberate or the Government should take the initiative to have the 

Uniform Civil Code. Recently, in this year alone, two specific High Courts like 
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(iv)Regarding alleged irregularities in MGNREGA implementation  
in West Bengal 

 

DR. JAYANTA KUMAR ROY (JALPAIGURI): The objective of the MGNREGA 

is to enhance livelihood security in rural areas by providing at least 100 days of 

guaranteed wage employment in a financial year to every household whose 

adult members volunteer to do unskilled manual work. The government of 

India has been funding the major share for the Scheme to be implemented by 

the State. The poor job seekers from different parts are deprived of their right 

to get 100 days of guaranteed wage employment to do unskilled manual work.  

It has allegedly been observed from copies of e Muster roll of various 

districts of West Bengal that  wage payments under MGNREGA is Rs. l/Rs 

2/Rs.5/Rs 10  Rs 33/per head per day for the financial years FY2021-22, 

FY2020-21 FY2019-20 and FY 2018-19. The material on record prima facie 

reveals that during payment of wage seeker, no measurement of the scheme 

was taken to define wage payment, though measurement of the scheme is the 

only criterion of making payments of wage seeker and material. As a result, 

hundreds and thousands of rural households have allegedly been fraudulently 

deprived from their legal entitlement of 100 days guaranteed employment with 

notified wage rate. Needless to say that in the absence of an effective 

supervision with punitive action, it has become a den of alleged corrupt officers 

from panchayat to district level. I draw the attention of the Government of India 

towards the need to devise an appropriate mechanism to check such alleged 

gross misuse of public money.  
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(vi) Regarding Setting up of a Software Technology Park of India (STPI) at 
Sambalpur, Odisha 

 

SHRI NITESH GANGA DEB (SAMBALPUR): Sambalpur my parliamentary 

constituency is located in the western Odisha region of the state and well 

connected by air, rail and road. The above said city is popularly called as 

commercial, industrial and educational hub of entire western Odisha region. 

The important offices like - Revenue Divisional Commissioner, Income Tax 

Commissioner, Regional Headquarters of CRPF, Mahanadi Coal Fields Ltd as 

well as educational institutions such as Sambalpur University, VIMSAR, Indian 

Institute of Management, Sainik School and other central govt offices are 

located in this city. I urge the hon. minister of Information Technology, 

government of India to approve and allocate fund in the budget 2022- 23 to set 

up a Software Technology Park of India (STPI ) at Sambalpur. 
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(vii) Regarding opening of two new Kendriya Vidyalayas at Hailakandi 
and Ram Krishnanagar in Karimganj Parliamentary Constituency 

 

SHRI KRIPANATH MALLAH (KARIMGANJ): I understand that there is a long 

standing demand from the people of my parliamentary constituency karimganj 

for opening of a New Kendriya Vidyalaya at Hailakandi and Ram Krishnanagar.  

Presently there is only one KV situated in Karimganj Town which is now 

not able to accommodate large number of students. Since most of the students 

are keen to get education through KV, it is very difficult for the administration to 

adjust and accommodate large number of students in KV, Karimganj. 

Therefore, if  two more KVs become operational, it would release the pressure 

of admission in KV Karimganj. Keeping in mind the difficulties being faced by 

the younger students, I request the Government to kindly give a sympathetic 

consideration to my request for opening of two new Kendriya Vidyalayas at 

Hailakandi and Ram Krishnanagar respectively.  



07.12.2021                                                                                                                                        968 
 

(viii) Regarding construction of a Grand War Memorial at Hilli to 
commemorate the sacrifices of soldier during the liberation of 

Bangladesh in 1971 
 
 

DR. SUKANTA MAJUMDAR (BALURGHAT): A war broke out between India-

Pakistan on 12.12.1971 after Pakistan's sudden attack on the Indian Army 

during the liberation battle of Bangladesh which took the lives of 400 Indian 

soldiers, who fought bravely. A funeral was conducted for all those martyrs at 

Hili. The Indian army conquered the Pakistani Army later in a counter attack. 

Pakistani soldiers surrendered on 16.12.1971 leading to liberation of 

Bangladesh. Later, a decorated ''Saheed Bedi'' (Martyrs Altar) was built in Hili 

to pay tribute. The Nation offered tributes to the sacrifices made by the brave 

soldiers while fighting for the country in the war during the liberation of 

Bangladesh during celebration of its 50th anniversary in 2020. Therefore, I 

request the Government to construct a grand War Memorial at Hilli to 

commemorate the sacrifices made by the 400 brave soldiers while fighting for 

the country in the war during the liberation of Bangladesh in 1971.   







07.12.2021                                                                                                                                        971 
 

(xii) Regarding provision of clinical rotation facilities for Indian students 
pursuing MBBS professional degree in China 

 

SHRI RAJMOHAN UNNITHAN (KASARAGOD): This is to draw the kind 

attention of the Government towards the problems being faced by Indian 

students and their parents pursuing their MBBS Professional degree in China. 

Thousands of students who were returned for their winter break in January 

2020 remained stuck here since Covid tightened its grip and now they are 

more anxious about lifting of the travel restrictions by Beijing. Meanwhile, these 

foreign medical Graduates (FMGs) continue their classes and exams online, 

the lack of access to hands-on practical classes puts a big question mark on 

their future as medical doctors. As the sufferings of these FMGs continue due 

to the pandemic, I request the authorities to take necessary action to provide 

them with clinical rotation facilities in Govt and private Hospitals in India, till 

they return to Beijing for their offline classes. These Parents and students have 

already brought their grievances to the notice of the concerned authorities and 

Ministries of the GOI.  
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(xiv) Regarding problems faced in Railway booking in  
train No. 02652 & 06020 

 

SHRI A.K.P CHINRAJ  (NAMAKKAL):  I bring to kind notice of this 

Government  that while making booking for the train 02652 from Rasipuram to 

Chennai Central it shows the option to book but Vice versa is not available , 

that is for booking from Chennai central to Rasipuram for the same train it’s not 

available. And even Train No 06020 is not stopping at Namakkal station which 

is important industrial area. Due to this, the passengers are heavily affected 

and there are many people who travel from Chennai to Rasipuram and 

Namakkal for their business related activities now they are facing huge 

problems. 
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(xv) Regarding Creation of a National Judicial Infrastructure Authority 

 

SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): I would like to draw 

the attention of the Government  to the proposal of Hon’ble Chief Justice of 

India seeking establishment of National Judicial Infrastructure Authority to 

achieve financial Autonomy for the judiciary in the country.  

As was rightly pointed out by the Hon’ble Chief Justice of India, the 

courts in India are still being operated from dilapidated and rented premises 

without proper facilities like washrooms, waiting rooms etc., which adversely 

impact the qualitative dispensation of justice. The improvements a nd 

maintenance are being carried out in an ad-hoc and unplanned manner. 

Government should take up modernisation and strengthening of judicial 

infrastructure to reduce pendency of cases.  

So, I urge upon the Minister of Law and Justice to take necessary steps 

for strengthening and modernisation of the judicial infrastructure on a war-

footing manner by creating a National Judicial Infrastructure Authority to take 

care of these matters from time to time.       
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(xvi) Regarding  permanent solution to stop the erosion caused by Ganga 
river in Murshidabad district 

 

SHRI KHALILUR RAHAMAN (JANGIPUR): Ganga is a national river and its 

maintenance comes under the Central Government. Ganga plays a major role 

in the financial and Agricultural sector in Murshidabad district. Ganga erosion 

is a major concern for the people of Murshidabad District, especially for 

Farakka, Samserganj, Raghunathganj-II, and Lalgola Block. Lots of houses, 

schools, temples, Mosques, and crematoriums on the bank of the river have no 

trace left. We have informed the central government many times through Lok 

Sabha and by letter but no action has been taken for the permanent solution to 

stop the erosion. My humble request for the sake of those homeless people & 

others who are to lose their belongings, is to inform the concerned authority to 

take permanent action to stop the erosion of Ganga and along with that, I 

appeal to render help to those who have lost their livelihood. 
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(xvii) Regarding  change in the code word VT on all aircrafts of country 

 

SHRI GAJANAN KIRTIKAR (MUMBAI NORTH-WEST): It is a privilege that I 

have got the opportunity to express my views on an important issue. State-

wise abbreviations are written on the number plates of all vehicles in the 

country. For example MH for Maharashtra, DL for Delhi etc. Similarly, on the 

planes of each country, the code words of the respective country are written. 

VT code word is written on Indian aircraft also. This code word was used 

during the British rule and is still continuing. It means Victorian or Viceroy 

Territory. In the end, it is requested from the concerned ministry that, after 

independence, in lieu of VT on all aircraft of India, code words like Bharat (BH) 

or India (IND) or Hindustan (HN) etc. should be written. 
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(xix) Regarding policy to control the price of cotton yarn and increase 
cotton production 

 

SHRI P.R. NATARAJAN (COIMBATORE): I wish to highlight serious crisis 

affecting Tirupur knitting Industry which is garnering lakhs of dollars for Indian 

economy and providing lakhs of job opportunities. It is facing serious 

challenges in meeting the price rise of cotton yarn at frequent intervals. Apart 

from this Hosiery units, power looms and handlooms in Tamil Nadu are reeling 

under severe crisis.  

Tirupur in Tamil Nadu is well known for its knitting and cotton garment 

industries and is garnering dollars by exporting cotton garments throughout the 

world. In the past 2 years it is facing various challenges due to price rise of 

cotton yarn at the intervals of monthly, bi-monthly period, huge increase of 

logistic fares, and chemicals (DYESTUFFS) used for dying the knitting and 

cotton garments. The reasons for such increases is said to be mainly due to 

shortage in availability of cotton in the cotton market which is being controlled 

by the market forces and big business. It is not the only reason for such 

frequent i ncrease of cotton yarn Prices but it also includes various price rise 

which are in the chain of production activities. I would like to state that this 

industry is already in severe crisis due to levying of high percent of Goods and 

Service taxes (GST) in all its activities., market contraction and lock down etc. 

Apart from this, knitting industry hosiery units, power looms and hand looms 

numbering more than 5.63 in other parts of Tamil Nadu are also under threat of 
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closure or lowering the quantity of produc tion. It is the second biggest job 

provider next to the Agriculture. So, this cotton price yarn threat is not only 

affecting the industry and economy and GDP but also it is taking away the job 

opportunities and livelihoods of lakhs of workers. In the past, Industry bodies, 

trade unions and political parties, have been representing for remedial actions 

to the concerned authorities which have not been considered resulting in 

failure to  control the price rise of cotton yarn.  

Hence, I request our honourable t extile minister for taking pro-Industry 

and Pro - worker industrial policy to control the prices of cotton yarn and 

increase cotton production. Apart from this, immediate action is also needed 

for the establishment of a price monitoring mechanism which is also the urgent 

need of the hour to save the textile Industry and the workers’ livelihood.  
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drafted, with remarkable prescience, the best check and balance mechanism 

in the book of law, our Constitution, a bulwark that would protect the interests 

of our people for generations to come.   

 Of course, Dr. Ambedkar realised that it is perfectly possible to pervert 

the Constitution without changing its form, merely by changing the form of the 

Administration to make it inconsistent and opposed to the spirit of the 

Constitution.  Our Constitution, he sagely warned, is only as good as those 

who work it.  That is where India seems, sadly, to be falling short.  And I will be 

remiss if I did not mention that we are debating this legislation a day after the 

anniversary of the demolition of the Babri Masjid, an incident that remains a 

blot on our collective consciences and emblematic of the dangers that Dr. 

Ambedkar warned us about. 

 Turning to the Bill before us, to put it simply, the Bill proposes to amend 

the High Court Judges (Salaries and Conditions of Service) Act, 1954 and the 

Supreme Court Judges (Salaries and Conditions of Service) Act, 1958 and 

seeks to bring clarity on when Supreme Court and High Court Judges are 

entitled to an additional quantum of pension or family pension on attaining a 

certain age.  I appreciate the Bill and the legislative clarification that this 

pension benefit to a retired Judge shall be provided from the first day of the 

month in which the Judge completes the age specified and not from the first 

day of his entering the age specified therein.  My Party has no difficulty in 

supporting this measure. 
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 However, the title of this Bill refers to Salaries and Conditions of Service 

of Judges of the Supreme Court and High Courts.  This points to other issues 

that could usefully have been addressed in this Bill, issues of far greater 

importance to the democratic foundations of our nation. 

 The Government should have considered using this Bill to address and 

resolve critical issues of the Judiciary relating to Conditions of Service such as 

matters of the retirement age of Judges, particularly High Court Judges, and 

the implications of that for the pendency of cases in the courts.  I would like to 

ask the Minister whether there are any plans to increase the retirement age of 

the Judges of the High Courts from 62 to 65 years to bring them on par with 

the retirement age of the Supreme Court Judges who retire at 65.  There have 

been important recommendations from experts to this effect.  The 2002 

Venkatachaliah Commission Report, for instance, had recommended that the 

retirement age of High Court Judges be increased to 65, though he then added 

that the Supreme Court Judges should retire at 68, while many felt, of course, 

that the two ages should be the same.  The UPA Government sought to 

implement this age increase recommendation through the Constitution (114th 

Amendment) Bill, 2010, which provided for increasing the retirement age of 

High Court Judges from 62 to 65.  But unfortunately, the Bill could not be taken 

up for deliberations and it lapsed on the dissolution of the Lok Sabha in 2014.  

Even so, the importance of this measure was subsequently reiterated again by 

Justice Kurian Joseph of the Supreme Court who recommended in 2018 to 
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sanctioned strength of 1098 as of November 2021, 406 are vacant.  That is 41 

per cent of the total strength.  In all the high courts of Delhi, Allahabad, 

Kolkata, Gujarat, Madhya Pradesh, Patna, Punjab, Haryana, Rajasthan, 

Telangana, there are shortages of more than one-third of the total strength of 

judges. 

 This is not just an issue that affects the citizens of a country for whom, in 

these conditions, the process of seeking justice has in many ways become a 

punishment in itself.  It also holds worrying ramifications for the governance of 

our nation.  It will be a matter of grave concern for all of us in this House when 

we recall the warning issued by the Supreme Court which pointed out that the 

Government’s administration will also come to a standstill if vacancies in the 

courts, and pendency of cases are not taken into consideration for immediate 

remedial action.  There are staggering 4.4 crore cases pending in the country, 

that include over 3.77 crore cases in the subordinate courts, 57 lakh cases in 

the high courts, and 73,000 cases in the Supreme Court as of September this 

year. 

 Between 2010 and 2020, pendency across all courts has grown by 2.8 

per cent annually.  These grim numbers clearly imply that even if no new cases 

were to be filed starting from today, the time taken by the courts to dispose of 

just the currently pending cases at the current disposal rate, would be 1.3 

years for the Supreme Court, and three years for each of the high courts, not 

to mention, even longer for the subordinate courts.  Of course, we know the 

situation has been further aggravated by the pandemic which has resulted in a 
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20 per cent increase in pending cases in the high courts and 13 per cent in the 

subordinate courts.  We all know that there is no chance that we can see a 

reduction in the rate at which new cases are being added to the dockets of our 

courts. 

 Respected Chairman, if one were to draw a comparison with the 

international front, it can be seen that the standard retirement age for judges is 

around 70 years in countries like Denmark, Belgium, Ireland, Australia.  In 

other top courts, such as the Supreme Court of the United States, and in 

constitutional courts in Austria and Greece, judges are appointed for life.  The 

judge-population ratio in India, 21.03 judges per million population today, is 

among the lowest in the world.  Whereas, countries like UK have 51 judges per 

million people.  The US has 107 judges per million population and Canada has 

75 judges per million people.  We should, therefore, certainly want to look at 

the conditions of service of our judges, increase their retirement age in order to 

fill vacancies for a longer period and at the same time to reduce pendency. 

 There are overwhelming reasons for this Government to recognise that 

the establishment of a higher and uniform retirement age for judges in our 

superior courts would enable them to discharge their judicial duties not just 

independently, but also allow them to do their work without worrying that they 

will have to step aside when they are in their prime.  It will also fortify the rule 

of law and protect the fundamental right to speedy justice assured under 

Article 21. 
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 The worst pendency of cases at all levels can, therefore, be effectively 

tackled by increasing the number of working days available to a judge by 

increasing his tenure.  It will be considerate if the Ministry would plan to 

address issues like increasing the retirement age of judges and reducing the 

huge arrears of cases along with some other vital challenges such as lack of 

transparency, particularly in the appointment of judges, the long detention of 

under-trials, and lack of information and interaction between people and 

courts.  Our objective should always be to strengthen the Indian legal system 

and bring the best judicial benefits to the citizens of the country. 

 At the same time, in order to prevent an overt concentration of power in 

the hands of one supreme institution, it would be wise to examine other 

practices that have been found to have merit across the world. For instance, 

why not establish multiple courts of appeal as has been proposed recently by 

the hon. Chief Justice of India. India can certainly benefit from the creation of 

Four Circuits of a Court of Appeal between the High Court and the Supreme 

Court. Not only will such an arrangement go a long way towards ensuring the 

distribution of power -- a central goal of democracy -- but also, will facilitate 

regional representation and access to justice to the higher judiciary with four 

courts of appeal situated in the North, South, West, and East of our country. 

These courts would reduce the burden on the Supreme Court which could then 

truly function as a constitutional court dealing only with cases carrying 

constitutional implications.  
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views of the authority that has appointed him. That the Judges 

should be above all these political considerations is essential.”  

 

That is Dr. Pocker Sahib from the Madras constituency in the 

Constituent Assembly.  

Now, given that basic understanding, it is unfortunate that the Executive 

has appeared to be wielding its apparent influence over the Judiciary going 

back to the very first term of this Government from 2014, its face-off over the 

National Judicial Appointments Commission in 2015, the tussles between the 

Judiciary and the Executive, and you will remember that an eminent senior 

advocate withdrawing from consideration for elevation to the Supreme Court 

given the implacable hostility of the Executive, because of his previous position 

as Solicitor General during the UPA-II and his role as the Amicus to the 

Supreme Court in the ... *  encounter case. A number of judges were 

transferred inexplicably.  I have the details with me. I have a number of 

examples. But I will omit them to save time today.  

 Even when their retirements were only a few months away or when their 

transfers implied a demotion.  At least two of these transfers involved judges 

who had earlier ruled unfavourably from the Government’s point of view in the  

... *  and ... * .  

 

                                                             
*  Expunged as ordered by the Chair. 
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repeatedly delaying the hearing of petitions challenging the constitutional 

validity of this act by the Executive, the Supreme Court  has abdicated… * its 

role as a protector of the Constitution. While the Court delayed consideration, 

our brothers and sisters from Jammu and Kashmir suffered from civil rights 

restrictions, the arrest and detention of many political leaders including a 

colleague from this House, as well as the unprecedented blackout of all means 

of communications and internet demonstrating after all disregard for citizen’s 

Fundamental Rights. These are the rights that the Judiciary has the mandate 

to protect.  

 We have the same problem with habeas corpus petitions. The key 

constitutional tool to empower citizens on their Fundamental Right to Life is 

under threat. A majority of the large number of habeas corpus petitions were 

left pending for long periods of time before the Jammu and Kashmir High Court 

and it is noteworthy to note that Rule 8 of the High Court Case Flow 

Management Rules 2010 clearly states that the habeas corpus petitions should 

be disposed of within 15 days. Despite this, it took an average, for the J&K 

High Court, 252.5 days to hear petitions which had to be settled in 15 days. It 

is a blasphemous number of days when compared to the urgency that is 

required by habeas corpus petitions. Many commentators have contrasted this 

with urgency with which the Bombay High Court dealt with a Writ of a certain 

editor of a television channel who claims to deliver news that the nation 

allegedly wants to know. Similar urgency on cases involving critics of the 

                                                             
*  Not recorded. 
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Government and ordinary citizens of the country would be the true sign of a 

court that carries out it functions independently.  

 We have also seen lassitude by the Judiciary in hearing cases 

challenging the Citizenship (Amendment) Act. Despite multiple petitions, the 

Supreme Court, for example has, till today, allowed the current dispensation to 

go about its business, hearing the matter only three times since the law was 

passed in 2019. It has not heard cases challenging Section 435 of UAPA, 

which has denied bail to dozens of defendants. I might add that the protection 

of civil rights has long been considered one of the key duties of the Judiciary.  

Sir, as far back as 2013, the Guwahati High Court ruled that the CBI was, in 

effect, an illegal body since it was not established under any statutory 

authority. The SC stayed that judgement but has conducted no hearing into the 

matter with far-reaching implications for the nation. Then there are issues that 

are not pending before the court, but ignored by the courts, like demonetisation 

where a three-Judge Bench of the Supreme Court promised a larger Bench to 

consider the issue, but the larger Bench was never constituted. And the 

question of whether demonetisation was constitutionally valid, might now be at 

best an academic exercise, but that is not an exercise that our courageous 

Judiciary was willing to undertake. Several issues on the direct and indirect 

violations of article 300A on Right to Property, article 14 on Right to Equality, 

article 19 (i) (d) on Freedom of Movement, 19 (i) (g) on trade and business, 

article 21 on Right to Life remained to be answered in relation to this. By its 

continued inaction, the court has just not allowed the Government’s sins 
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 Dr. Tharoor, please continue.  

… (Interruptions) 

DR. SHASHI THAROOR: Now that we have heard the voice of the ... *  we can 

continue with the substance of my argument which is that the conditions of the 

service have a serious bearing on the lack of separation for the Executive, for 

the Judiciary and thereby have a palpable effect on the conduct of our judiciary 

in delivering justice to the common citizen of India.  That is my very simple 

argument.  I was giving examples to substantiate this argument.  

  The fact is that we can find more examples.   I will just take another five 

minutes and then conclude.   

The Judiciary’s complicity in the Government’s actions have be en 

manifested in all the examples that I gave.  Then, the culpable involvement of                                    

the Electoral Bonds Scheme is a venture which has undermined the 

transparency of our electoral processes and the very foundation of our 

democracy. The fact is that the Supreme Court has had very few hearings over 

the issue over the last four years and it has refused to stay the implementation 

of the Scheme while ignoring the red flags waved even by the Election 

Commission of India.  

It must be remembered that the inaction of the judiciary almost always 

favours those in power because it is their actions that are being challenged in 

the court.  When the court fails to hear a case against the Government, it is 

                                                             
*  Expunged as ordered by the Chair.  
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effectively deciding by default in favour of the Government.  That is the 

concern that we should all have. 

To truly build a new India, we will need to separate the powers and roles 

of the Legislature, the Judiciary and the Executive to ensure that the first two 

do not become mere rubber stamps for the third.  This requires a clear 

separation of powers in order to ensure both efficiency and democracy.  By 

ensuring the status and conditions of service of our judges, we are giving them 

the opportunity to increase their productivity and exercise true judicial 

independence.  

 As Dr. Ambedkar famously pointed out,  

“However good a Constitution may be, if those who are 

implementing it are not good, it will prove to be bad and however 

bad a Constitution may be, if those implementing it are good, it will 

prove to be good.”  

 

We all know this famous line. The true success of our efforts today will 

only come if the Government proposes a larger Bill to increase the age of 

retirement of judges, fill vacancies, reduce pendency of cases, and eliminate 

post-retirement appointments in Government or at least have a three to five 

year cooling off period before any such appointments can be made for judges, 

to guarantee the judiciary’s independence.  Until then, we must confront the 

kinds of problems I have outlined that plague our higher judicial system and 

hamper its effectiveness. 
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 I, therefore, support this Bill while deploring its inadequacy in addressing 

the major challenges that our judges and judiciary must still overcome in the 

interests of our citizens and democracy.  Thank you, Mr. Chairman.  
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 Now, we talk about independence of judiciary and all these things. This 

part has been given by the Constitution to frame the conditions of service by 

the Parliament. So far as the appointment part is concerned, it is under Article 

124. If we read the conditions of service, we can see that so many conditions 

of service in the Act 1954 and 1958. I will come later on to the exact issue of 

independence of judiciary.  

 When we consider about leave, even for leave, the condition of service 

is to be laid down by the law made by Parliament. Even for salaries and 

pensions, the conditions of service can be laid down by the law made by 

Parliament and other conditions of service are also contemplated regarding 

perks etc. Not only the salaries of the judges are protected, the tenure is also 

protected. So, we can say that the independence of judiciary is secured by the 

Constitution of India.  

 When we come to the judicial reforms, the judicial reforms are not limited 

only for dealing with the filling up vacancies and other issues. It is also related 

to the conditions of service of the judges. It is also related to the appointment 

of judges because the Constitution framers specifically provided under Article 

124 that the judges of the Supreme Court shall be appointed by the President 

of India after consultation with the Chief Justice of India.  

 In this connection, as far as the High Court judges are concerned, the 

High Court judges are appointed by the President of India under Article 217 

after consultation with the Governor and the Chief Justice of the High Court.  
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 So, the consultation part is there. For 43 years, right from 1950 to 1993, 

this practice has been there. A large number of judges were appointed in the 

Supreme Court and High Courts. They were exceptional judges. They 

rendered quality judgement s. Their judgements are referred everywhere. Even 

these days also, they are laying the basic principle of law.  

 So, we cannot say that the judges who were appointed before 1993 

under Article 124 and 217 of the Constitution of India were lacking quality. 

Everybody knows what type of judges we are having after 1993.  I am not 

saying that the judges are not good. They are equally rendering very good 

judgement. But we cannot say that when the Executive involvement was there, 

the quality of judges was less than the quality of judges that we are having 

today.   All the judges prior to 1993 were equally competent.  

 Sir, the First Judges’ Case was filed by Shri S.P. Gupta. In the 

judgement of this case, the word “ consultation”  appearing in Article 124 and 

217 of the Constitution of India was defined that “ consultation”  means that no 

primacy can be given to the Chief Justice of India and apart from this, it stated 

that consultation does not mean concurrence. That was the judgement in the 

First Judges’ Case which came in 19 82 where it stated that consultation does 

not mean concurrence. So, the problem started from Second Judges Case, 

1993, because it amounted to re-writing of the Constitution by this judgement. 

Then, a reference was made by the President of India under Article 143 of the 

Constitution of India. If we see Article 143 of the Constitution of India, it 

provides for seeking the opinion of the Supreme Court. Now the question is, 
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and also to the Chief Justice of India. Then, everything is processed there and 

the comments of the Law Minister is also there. But strangely enough, even 

those comments are not taken in the Minutes of the Proceedings of the 

Collegium of the Supreme Court. Now, the Law Minister is accountable to the 

Parliament. But with respect to the appointments of the Judges of the High 

Court and the Supreme Court, I cannot hold him accountable in view of the 

judgement of the Supreme Court rendered recently. 

 Sir, we are having a parliamentary democracy where all the Ministers 

are accountable.  But it is very difficult to hold the Law Minster accountable 

because he has no role to play here.  He has no role in filling up the vacancies 

available for the Judges in the High Courts and Supreme Court.  The 

mechanism and process used to be started by the High Court Judges and  

completed by the Supreme Court Judges.  So, there is no role of the Ministry 

of Law in this connection.  This is the reason that the NJAC was enacted, and 

the Parliament unanimously, except one vote, passed that law.  But 

unfortunately, the Supreme Court declared it ultra vires on the ground that the 

independence of Judiciary is the basic structure of the Constitution. 

 But I would like to say that firstly, ‘democracy’ is the basic structure of 

the Constitution of India. Once we say that ‘ democracy’, is the basic structure 

of the Constitution of India, the intervention with the functioning of the 

Executive should not be there. I can understand intervention with the 

functioning of the Judiciary. Though it is also a violation, but so far, it is the 

power of appointment, which has been given to the Executive by framing the 
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Constitution.   We are having a very unique  type of Constitution.  We do not 

have the Executive, which is exercising all the powers of Judicial appointment.  

The Judiciary as well as Executive, both are exercising their powers.  

 Now, if we see the entire scheme and intent of the Constitution, there 

are Articles 103 and 192.  If a Member of Parliament is disqualified, an 

exception is there where the President is not required t o act on the aid and 

advice of the Council of Ministers. The President is required to seek the 

opinion from the Election Commission and he is bound by the opinion rendered 

by the Election Commission.   So, as per Constitution, wherever the President 

is req uired to act in accordance with the mandate of that opinion, a particular 

provision is there.   This is the reason that under Articles 103 and 192, where a 

Member of Parliament or State Legislature is disqualified, that disqualification 

is required to be c onsidered by the President of India only on the basis of the 

advice rendered by the Election Commission. 

 Sir, apart from this, I would also like to speak as to what has happened 

after the NJAC judgment.  It is very strange.   These opinions are required t o 

be kept in mind by this hon. august House and also by the Government while 

taking a view.  I would like to quote from the judgment given by some of the 

Judges.   On 16th December, 2015, when the NJAC was declared ultra vires, 

almost every Supreme Court Judge, on a 5-Member Constitution Bench 

hearing the case, made scathing comments on the opacity of the present 

collegium system and recommended changes in the collegium system making 

it more transparent and accountable.  In the last two paragraphs of the 
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except defining the word ‘consultation’ in five lines. Consultation does not 

mean “ concurrence” .  

 We can also constitute a Commission and a period of six months’ time 

may be given. Complete hearing can be held. The hearing may be held by the 

retired judges as well as the lawyers, including all the stakeholders. The report 

may be obtained by the Government. But this issue is required to be settled 

because we are lacking the checks. Balance is there but the accountability is 

not there. Therefore, we have to again restore the original position under the 

Constitution. 

 Now, so far as appointment of the subordinate judiciary is concerned, 

this is within the domain of the State Government. The number of sanctioned 

posts is around 25,000. About less than 20,000 posts are filled up and about 

5000 posts are lying vacant in the subordinate courts. That is the responsibility 

of the High Court and the respective State Government. It cannot be a 

responsibility of the Central Government.  

 So far as creating an All-India Judicial Service is concerned, initially its 

mention came in 1958 and, subsequently, in 1978, it came up again. A 

recommendation was made for creation of an All-India Judicial Service by the 

Standing Committee in 2006 and the directions were also issued by the 

Supreme Court in 1992. ....(Interruptions)  

SHRI KALYAN BANERJEE (SREERAMPUR): The matter regarding All-India 

Judicial Service is pending before the Supreme Court. ....(Interruptions) I 

appeared in the Court with regard to this matter. I argued this matter. That is 
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 I think the Government has made a right choice because there is 

confusion between the courts. Two judgements were contradicting each other. 

One said that on the completion of 79th year, you should start it. Another 

judgement said that it should start at the beginning of the 80th year. The 

Government has come forward to iron out the differences and make it clear by 

saying that the first month after completing the year will be considered. I 

appreciate it. Sometimes, the Government does bring good Bills fortunately. 

 Winston Churchill once said, “T he service rendered by judges demands 

the highest qualities of learning, training and character. These qualities are not 

to be measured in terms of money, but according to the quantity of work done. 

A form of life and conduct far more severe and restricted than that of ordinary 

people is required from judges and though unwritten, has been most strictly 

observed. They are at once privileged and restricted. They have to present a 

continuous aspect of dignity and conduct.”  After rendering such services to the  

nation, it is the duty of the State to ensure that a retired Judge who enters the 

autumn of his life is adequately looked after. I am glad the Government is 

doing that good thing. However, there are certain questions which arise in my 

mind. As I said, I am not an advocate. But as a common man I am asking this.  

The ruling party speaker has made such a long speech. Especially my good 

colleague, Mr. Chaudhary, spoke about the carrot and stick theory being 

worked here. The Government is ready to accept the demand of the Judges. 

At the same time, he spoke so much about appointment of judges, the way the 

Law Minister is deprived, and the way the Law Minister does not have any 





07.12.2021                                                                                                                                        1025 
 

 There has always been a long standing demand from the advocates and 

also from the State Governments and it is this. They are asking for a 

permanent regional bench in the Southern region. This has been the demand 

from the DMK for a very long time. Geographically, every lawyer situated in 

Delhi has got an access to the Supreme Court, whereas the lawyers who are 

born in other corners of the country do not get a chance. This is not equality. If 

I am a litigant, I have to employ a lawyer far away from the region I reside. 

Since you have a brutal majority and if you want to do something good, I think 

we should look at this aspect, but by not threatening them.  

 There has been a demand from my party and I think from all the parties 

that there is no social diversity in the appointment of Judges. There is also no 

equal women representation in the appointment of Judges. Since 71 years, we 

are having the system. There is not even a single Scheduled Tribe who has 

been appointed as a Supreme Court Judge. Only five people are there from 

the Scheduled Caste community as Supreme Court Judges. I am not trying to 

go against any community, but only one community seems to be dominating 

the whole judicial system in the entire county. This has to change. I am not 

asking for social justice, but this has to change. Everyone should feel that they 

are part of the system. 

When we have the utmost faith in our judicial system, the recent 

happenings of the ruling party, as I said earlier, has created a lot of suspicion. 

There should be a cooling off period. Judgements come in favour of the 

Governments, and then we find those Judges are elevated. No, one of them 
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SHRI KALYAN BANERJEE:  I rise to support the High Court and Supreme 

Court Judges (Salaries and Conditions of Service) Amendment Bill, 2021. 

Independence of judiciary is indispensable in a democratic system of 

governance. The general contention is that in any democratic county, the 

judicial system should be completely free from any sort of pressure or pull, 

both internal and external. It may so happen that the Government might abuse 

the political power that has been conferred upon it. An independent judiciary is 

required to maintain the balance betw een the interests of individuals and 

society.  

 Justice delayed, often said, is justice denied. In India though, justice is 

often indefinitely kept pending. The result is that there are 4.5 crore pending 

cases across all courts in India as on September 15, 2021. In fact, in 2019, 

there were 3.3 crore pending cases, which means that in the last two years, 

India has added 23 cases every minute to its pendency list. The details of 

cases pending in Supreme Court of India during the last three years are given 

below. In 2018, the pending cases in Supreme Court are 57,346; In 2019, the 

pending cases are 59,859; In 2020, the pending cases are 63,146, and as on 

8th November, 2021, the pending cases are 70,038. The Five Judges’ Bench 

matters which are pending before the Supreme Court are 272. The Seven 

Judges’ Bench matters which are pending before the Supreme Court are 15. 

The Nine Judges’ Bench matters which are pending before the Supreme Court 

are 135. Independence of judiciary and rule of law are the basic feature of the 

Constitution and cannot be abrogated even by the constitutional amendments 
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as observed by the Supreme Court in S.P. Gupta’s case. All laws in India 

derive their authority from the Constitution of India. All powers of the State and 

its organs are contained in it and must be exercised within the limits set out by 

the Constitution which specifically directs the State to separate the judiciary 

from the executive in the public service.  

 The judiciary has a single pyramidal structure with the lower courts at 

the bottom, High Courts in the middle, and the Supreme Court at the top. 

Today, our justice delivery system is facing multiple challenges. Two of them 

are stark and need immediate attention, namely, appointment of Judges and 

managing the humongous number of pending cases. 

 Today, the website of the Department of Justice tells us that the 

sanctioned strength of High Court Judges is 1,098 and vacancies are 402 as 

on 01 December, 2021. The sanctioned and working strength of Judicial 

Officers in the District and Subordinate Courts has also increased. As on 31 

December, 2013, the sanctioned strength was 19,518 and working strength 

was 15,115. As on 28 January, 2021, the sanctioned strength was 24,485, and 

working strength was 19,294.  

Pendency problem is a long-standing issue across the Indian judiciary. 

At present, the High Court lists 5.8 million pending cases. Mr. Chaudhary was 

telling that all cases are pending because of lower judiciary. In the Rajasthan 

High Court more than five lakh cases are pending. … (Interruptions) I am 

telling this to you since you were mentioning it. … (Interruptions) Mr. 

Chaudhary, I am coming to it. I will also mention what you have done. … 
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Shri Shankar Sen was first recommended on 24th July, 2019, and the 

recommendation was reiterated on 8th October, 2021. Nothing has been done. 

If a lawyer is recommended by the Collegium and that lawyer belongs to the 

Bharatiya Janata Party, directly or indirectly, his case cleared at a rocket 

speed. 

 I am not questioning the suitability of the lawyers. I am qu estioning the 

discriminatory attitude of the Central Government. In the States, different 

political parties are there. In 2019, when the name of the Additional Solicitor 

General came, they gave the appointment immediately. But in the case of 

others, since others are the State Government lawyers, that has not been 

done. I am again saying that I am not questioning the competency of the 

judges. One of the judges, I am not going to take his name, was associated 

with the Andaman & Nicobar Islands Administration. He was doing the cases 

there. His case was recommended on 1st September, 2021, and it was cleared 

by the Central Government on 16th November, 2021. He is directly associated 

with the Administration of the Andaman & Nicobar Islands. It is not only in our 

case. In fact, for the Jammu & Kashmir High Court, two persons’ names have 

been reiterated twice but their case has not been cleared. For the Karnataka 

High Court, two persons’ names were recommended and reiterated but their 

case has not been cleared. For the Allahabad High Court, two persons’ names 

were recommended but their case has also not been cleared. For the Calcutta 

High Court, two women judges, Shrimati Ananya Bandyopadhyay and Shrimati 

Rai Chattopadhyay, were recommended and the recommendations were 
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Regarding under representation of women in higher judiciary, currently 

the Supreme has just four women judges whereas the High Courts have about 

81 women judges.  Five High Courts have no women judges at all.  Overall, 

the representation of women in the Supreme court and High Court is just nine 

per cent and eleven per cent respectively.  

Given the fact that women constitute 50 per cent of our population, there 

is a need to provide women with equal representation in the benches of our 

judiciary.   

Sir, as regards providing recognition to weaker sections and minorities in 

the higher judiciary, apart from lack of gender diversity, a glaring lack of special 

diversity is also persisting.  During the period 1950 and 1990, close to 50 per 

cent of the judges of the Supreme Court were from forward castes. The total 

number of SCs and STs in the Supreme Court never crossed ten per cent in 

this period.  The situation has not improved much since then.  

It is shocking to know that since the formation of Supreme Court, there 

have been only five judges belonging to Scheduled Castes and only one judge 

belonging to Scheduled Tribes.   The situation is no better in the High Courts.  

As per the report of the National Commission for Scheduled Castes of 2016, in 

2011, there were only 24 judges belonging to SCs/STs against a total of 850 

judges in all the High Courts.  Fourteen out of these High Courts did not have a 

single judge belonging to SCs/STs.  
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I urge upon the Government to take necessary steps to promote higher 

representation of women and minority groups in our higher judiciary by 

introducing appropriate reservation policy.   

I request the Government of India on the need for National Judicial 

Appointments Commission (NJAC).   Several hon. Members quoted many 

cases.    I will not quote them again but I would like to quote what late Shri 

Arun Jaitley had said.   He said that democracy cannot be a tyranny of the 

unelected which means that reforms are needed in the judiciary so that judicial 

procedure does not become a punishment.  

There have been reports that suggest that around 50 per cent of the 

judges of High Courts and 33 per cent judges in the Supreme Court are family 

members of those in higher echelons of the judiciary.  

There is a strong need to replace the collegium system with a system 

similar to the National Judicial Appointments Commission whereby members 

outside the judiciary are also included in the process of making judicial 

appointments.  This will ensure greater transparency and diversity in the 

selection process.  

Sir, establishment of regional benches of the Supreme Court is urgently 

required.  Hon. Chairman, Sir, establishment of regional benches of 

Supreme Court is required. To ensure that the Supreme Court is accessible to 

persons from all corners of the country, it is important that its unitary character 

be decentralised through the establishment of permanent regional benches.  
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 The regional benches can handle the appellate matters whereas the 

main bench can handle the constitutional matters, thereby leading to the better 

division of functions and higher productivity of the apex Court.  

 Sir, this proposal has time and again been echoed by the Law 

Commission of India as well as by the Parliamentary Standing Committee on 

Personnel, Public Grievances, Law and Justice. Hence, I urge the Government 

to consider establishing four permanent regional benches of the Supreme 

Court (East, West, North and South), which will make justice delivery faster 

and more efficient.  

 Sir, finally, I request the Government to consider the need for All India 

Judicial Services. Our subordinate judiciary suffers from many defects 

including inefficiency, structural issues, such as, varying pay across the States, 

pending vacancies and lack of standard training across the States. To remedy 

this, constant demands have been made for the establishment of an All India 

Judicial Service along the lines of the Central Civil Services.   

 The centralised recruitment of judges at the level of district judges in all 

the States has been proposed by the Law Commission and the Parliamentary 

Standing Committee on Personnel, Public Grievances, Law and Justice. 

 I urge upon the Government to take necessary steps for setting up the 

All India Judicial Service, which will ensure uniformity in the functioning of the 

lower judiciary across the States.  

 With these suggestions, I conclude. Thank you so much.  
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SHRI PINAKI MISRA (PURI): Mr. Chairman, Sir,  I am thankful to you for 

giving me this opportunity to present my party, the  Biju Janata Dali’s views on  

this piece of legislation, which the learned Law Minister has brought in for 

passage in this House. 

 I am a little surprised that none of my predecessor speakers have 

expressed any concern about the wording of this Bill, the import of this Bill 

because I think, there is some concern in the manner in which the Government 

has brought this Bill. I am surprised that, including the Congress party, every 

party wholeheartedly has supported this Bill.  Since everybody has spoken 

about everything else except the Bill, I think I should speak a little bit on the 

Bill, and try and enlighten the House as to what the Bill attempts to do. 

 The Government, in its wisdom, had brought about an amendment both 

in the Supreme Court Judges’ Salaries Act as well as in the High Co urt 

Judges’ Salaries Act, to insert Section 16B in the Supreme Court Judges Act 

and Section 17B in the High Court Judges’ Act, to basically cater to ageing 

Judges, Judges who reach the age 80, 85, 90, 95 or after their death, their 

families. That was the import; that was the idea.  

 Now, the wording at that point was about that additional quantum of 

pension or family pension for Supreme Court Judges, High Court Judges, and 

their  families, and that they  are entitled to additional quantum from 80 years 

to less than 85 years, from 85 years to less than 90 years, from 90 years to 

less than 90 years.  The word ‘from’ led to some disputes as  to what does it 
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SHRI PINAKI MISRA: The Supreme Court, having already now, dismissed the 

Union’s appeal, I think, the Union Government should, in all grace, have 

accepted the mandamus that was issued, and have accepted the Judgment.  

Rather than that, they are bringing a validating Act and, as the hon. 

Chairperson, who is very, very knowledgeable in legal matters, knows very 

well -- this is the law for the last 50 years -- that Parliament cannot nullify a 

mandamus by an enactment.  It would be an impermissible legislative 

exercise, and even an interim direction cannot be reversed by a legislative 

veto.  These are two final Judgments of the High Courts. 

 The Parliament is now being persuaded to nullify a mandamus by an 

enactment by the learned Law Minister.   

 Sir, my party, the Biju Janata Dal, which is for an independent, vigorous 

and vibrant Judiciary, cannot countenance an action by which the final 

mandamus of the High Courts, upheld by the Supreme Court, is sought to be 

nullified in this fashion by a legislation by Parliament. 

18.00 hrs  

I do not think, that is the way forward for us.  I think, most of my 

colleagues here, who are learned senior advocates, who know the law, would 

be persuaded to agree with me that this is possibly not a correct course of 

action.  I would urge the Government to reconsider and not be churlish in these 

matters.  We know that it is very difficult to get good members and earning 

members of the Bar to become judges.  The lawyers who are earning 

handsome amounts in private practice do not want to become High Court 
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 The last thing that I have to tell you, and which I have been saying since 

1996 is this. The age of the Judges must be at par. My friend, late Mr. Arun 

Jaitley, of course, did nothing when he was in power. But when he was in 

Opposition, he said the right thing. He asked why can the retirement age of all 

the Judges not be 67. The Supreme Court and the High Courts shall make the 

retirement age as 67 but then, there should not be post-retirement sinecures. 

Let the Judges be elected. If they wish to serve in a Tribunal, if they wish to 

serve in any other institution, then let them be elected. Let them go and serve 

there but up to the age of 67. Please make it at par.  

 The High Court is a constitutional court under our system. As Justice 

Srikrishna very trenchantly said, most of the Chief Justices and senior Judges 

of High Courts are looking northwards, that is, towards the Supreme Court. 

Therefore, that is a very sad state of affairs. You are reducing the status of 

constitutional courts to subservient courts, which are constantly looking for 

approval from the Supreme Court. Therefore, please have all the Judges retire 

at the age of 67, and then, let them ensure that they get elected to whichever 

position they wish to serve on. If they wish to serve in a High Court, or the 

Supreme Court, or a Tribunal, or in any other institution, they should be 

allowed to do so but let them be elected.  

 Therefore, on these terms, I would urge the hon. Law Minister to firstly 

kindly reconsider this piece of legislation. It is because I find this legislation 

absolutely unconstitutional. I really do not believe that this Parliament has the 

jurisdiction to pass this piece of legislation as a validating legislation. The 
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Supreme Court having rejected your SLPs, there is no way that Parliament 

should be party to this.  

 I once again thank you very much for having given me this opportunity. 

HON. CHAIRPERSON: Thank you very much, Pinaki Misraji for the brilliant 

speech.   

 Now, Shri Shyam Singh Yadav. 
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SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Thank you very much, 

Chairman, Sir, for allowing me to speak on this very important Bill. I am also 

thankful to my party for reposing faith in me to speak on the High Court and 

Supreme Court Judges (Salaries and Conditions of Service) Amendment Bill, 

2021. 

 My learned friends and senior colleagues, who are also senior 

advocates, have gone very thoroughly into various aspects of the Bill. I am not 

going to repeat what my hon. learned friends have already elucidated here.  

 We all know that the legislative intent behind this Bill is to provide benefit 

of additional quantum of pension to a retired Judge from the first day of the 

month in which he completes the age specified in the first column of the scale 

and not from the first day of his entering the age specified therein. Shri Pinaki 

Mishra ji has very well put his points on the competency of the Bill with regard 

to that. There is no doubt that we should give them benefits to the possible 

extent for the kind of service the judges of the Supreme Court and the High 

Court render to the nation. But, at the same time, the Government should also 

think of the proportionate pendency of cases and the vacancies as of now in 

the country.  

 Justice should be delivered within the right time. But due to pendency of 

cases, it is not possible. Our Constitution also says that justice delayed is 

justice denied. This is directly attributed to the vacancies that need to be filled 

up. There are lakhs and lakhs of cases pending for want of justice in the 

Supreme Court, the High Courts, and the subordinate courts.  This is an 
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is in Kerala. The name of the court is the hon. High Court of Kerala and 

Lakshadweep. An attempt was made to shift the court from Kerala to 

Karnataka. The hon. Law Minister has got a Starred Question on this. He has 

to answer that question. This decision was dropped because of the protests.  

 So, my point here is that unnecessary executive orders also contribute in 

piling up of the cases. I support this Bill on behalf of my party. Thank you so 

much, Sir. 
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Chairman, Sir, thank 

you for giving me the opportunity to speak on this important Bill, that is, the 

High Court and Supreme Court Judges (Salaries and Conditions of Service) 

Amendment Bill, 2021. 

 This Bill seeks to amend the High Court Judges (Salaries and 

Conditions of Service) Act, 1954 and the Supreme Court Judges (Salaries and 

Conditions of Service) Act, 1958. These Acts regulate the salaries and 

conditions of service of the judges of High Courts and the Supreme Court of 

India. Further, the Bill provides for additional quantum of pension or family 

pension. Under the Acts, all retired judges of the Supreme Court and High 

Courts and their family members are entitled to pension or family pension. 

They are also entitled to an additional quantum of pension or family pension 

when they attain a certain age in accordance with a specified scale.  The scale 

contains five age brackets with minimum age of 80, 85, 90, 95, and 100 years, 

and the additional quantum increases with age from 20 per cent to 100 per 

cent of the pension or family pension. 

 This Bill clarifies that a person will be entitled to additional pension or 

family pension from the first day of the month in which they complete the 

minimum age under the age bracket concerned. So, the Bill is a piece of 

protective legislation that ensures economic wellbeing of the judicial fraternity 

in the country even at a time when the ongoing COVID-19 pandemic has 

caused immense unemployment, loss of jobs, and even suicides of several 









07.12.2021                                                                                                                                        1073 
 

 The Judiciary has been slow in ensuring the representation of the 

Scheduled Castes and women as judicial officers as it took 70 years or so in 

making the wheels of an inherently biased system to approve the 

representation of the marginalised and women move in a positive direction. 

The present decision in Judiciary even in a small fraction is appreciable. 

However, this does not mean that the longstanding demand of various 

lawmakers to ensure reservation of the Judges is taken up by the Government 

or the Judiciary debating this most sensitive matter as reservation is the only 

way for the SCs and the STs to ensure their rightful representation in the 

judicial system. 

 I demand once again that the Government should implement the 

reservation policy in judicial appointments in India so that the Dalits will get an 

opportunity in representing themselves in the highest forum of justice that is 

otherwise biased against them. Sir, you are aware of that. Among the SCs and 

STs, there are eminent lawyers, senior advocates but why is the Collegium not 

considering the SC and ST advocates for nomination as Judges of the 

Supreme Court and the High Courts.  It is very unfortunate. This is an historic 

debate as far as the SC and the ST people are concerned. That is why, I am 

expressing my anguish and deep pain about the lack of representation of the 

SCs and STs in our Judiciary.  

 If `Azadi Ka Amrit Mahotsav’ is to have any meaning, the Government 

must ensure reservation of Dalits in the Judiciary and make the 75th year of 

Independence truly meaningful. Are our Judges fair and transparent is a 
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 Sir, human rights violations are taking place in a big way. We all know 

that Courts have got a responsibility.  But unfortunately, they are taking 

talkative silence in the case of human rights violations.   

 I do not want to take much of the time of this House. I would like to talk 

about filling up of vacancies.  I appreciate for the bold initiative taken by the 

Minister.  

 Sir, I am not a legal expert. I would like to say only one thing, that is 

about appointment of the Judges.  I do not know whether I am correct or not. 

Nowhere in the world, appointments of the Judges are done by themselves. 

That seems to be a very bad thing.  

 I am concluding Sir. I have a last issue. That is, with regard to social 

justice. Most of my friends were saying about that. We are all talking about 

social justice.  When it comes to the ground reality, that is denied.  Inclusive 

participation of everybody-concerned, especially the downtrodden, should be 

there.  But the denial of justice is there.  What I am suggesting is that due 

participation should be given to the deprived sections in the appointment of 

Judges. This principles of natural justice and reservation should be adhered 

strictly in the Judiciary.  

 With these few words, I conclude. 

 Thank you very much Sir.  
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SHRIMATI APARUPA PODDAR (ARAMBAG): Thank you, Chairman, Sir, for 

allowing me to speak on this important Bill, the High Court and Supreme Court 

Judges (Salaries and Conditions of Services) Amendment Bill, 2021.  

 When I stand to speak in favour of this Bill, I make a small observation. 

Sir, just right above your head, it is written in Sanskrit, Dharma Chakra 

Pravartanaya. These are the Buddha teachings. It teaches us about justice 

and fairness.  

HON. CHAIRPERSON: Dharma Chakra is righteousness.  Righteousness 

must prevail.   

SHRIMATI APARUPA PODDAR: Righteousness, justice and fairness.  

 Sir, our polity and governance are in support to follow the principles of 

Lord Buddha. But in reality, the picture is entirely different. The Bill that we are 

discussing today is a small amendment Bill and the Statement of Objects and 

Reasons states that it has been brought to provide clarity regarding 

interpretation of additional quantum of pension to Judges covered under this 

Bill.  The Bill is small but the issues surrounding the Judiciary today are 

extremely worrying. Our ranking in the Rule of Law Index have fallen to 79 in 

2021 from 69 in 2020 out of 126 countries which display the sorrow state of 

affairs of our system.  

 Now, as a student of law, in Jurisprudence we were taught about 

Dharma and Manu Smriti which forces the Rule of Law. The Registry of the 

Supreme Court of India has compiled data on the status of judicial 

infrastructure of court amenities, including the size of court rooms, basic 
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medical facilities, drinking water with purifiers, library and toilets. As per the 

data, 26 per cent of the court complexes do not have toilets for ladies. We talk 

about women empowerment and equal rights, but we do not even have 

adequate facilities for female lawyers. This is one point that I want to bring to 

the notice of the hon. Law Minister.  

 A proposal has been received from the Chief Justice of India for setting 

up of National Judicial Infrastructure Authority of India for making 

arrangements for adequate infrastructure for the courts. For this, there will be a 

Governing Body with the Chief Justice of India as Patron-in-Chief. The other 

salient features of the proposal are that the National Judicial Infrastructure 

Authority of India will act as the Central body in laying down a roadmap for 

planning, creation, development, maintenance and management of functional 

infrastructure for the courts in the Indian system. I would like to seek a clarity 

on this point from the hon. Minister.  

 Sir, a provision to create an All-India Judicial Service is provided in 

article 312 (1) of the Indian Constitution. This will provide opportunities for the 

qualified fresh legal talents selected through a proper all -India merit selection 

system and would help in inclusion of many law students who are from 

marginal and deprived sections of the society.  

HON. CHAIRPERSON: Please conclude now. We have a very few women 

participants in this discussion and especially she is mentioning about women 

lawyers.  
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SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you, Chairman, Sir. I had 

come with a prepared speech to support the Bill. But after hearing Shri Pinaki 

Misra, my learned friend, I am also in utter confusion whether to support the 

Bill or to oppose the Bill. I think that the Government will clarify the position.  

The hon. Minister will clarify the position. Then we will make up our mind.  

 As has been rightly pointed out by Pinaki Misraji, if it is to invalidate the 

judgement of the Supreme Court, then the law cannot be said to be a good 

law. The benefit of the eligibility of the additional quantum of pension to the 

retired judges and, that too, at the age of 80-85 years, 85-90 years, 90-95 

years and even 100 years and after that is available. That is the pertinent 

question to be discussed.  

 In this case, it is from the date by which the judge entering into the age 

of 80 or after the completion of the age of 80. That is the only simple question 

to be discussed for which the Guwahati High Court had made a judgement. 

Against that judgement, a SLP was moved by the Government of India in the 

Supreme Court. The Supreme Court rejected it. The rejection of SLP means it 

is subject to correction. I am also saying, subject to correction, if the opinion is 

correct, then definitely, this is a bad law. It has to be reconsidered. That is my 

first point which I would like to make.  

 Invalidating a law passed and that too, through a Mandamus by the 

Supreme Court is being nullified by this Parliament. To give benefit to the 
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 Sir, Indian perspective of separation of powers is the harmonious 

balancing of powers among the various organs. The functions and powers of 

the three organs are well defined and demarcated. All the three organs are 

supreme in their own spheres as to how to act in accordance with the 

provisions of the Constitution.  

 Keeping this in mind, the Indian judicial system has a big tradition of 

independent judiciary. Indian judiciary has played a very important and 

significant role in strengthening the democratic system of our country. The 

landmark judgements of our judiciary reform the democratic fabric of our 

country.  

 The credibility of Indian judiciary was the highest once upon a time. But 

it is quite unfortunate to say that now -a-days, the credibility of Judiciary is 

under suspicion. It is being questioned from various corners.  I can cite so 

many examples. I am not going into the examples.  

 Sir, Parliament is the will of the people. Hence the Legislature of 

Parliament is accountable to the people. The main question which I would like 

to pose is, the Judiciary is accountable to whom.      

 The Executive is accountable to the people of India through the 

Parliament. The Parliament or the Legislature is directly accountable to the 

people of India, because they are being directly elected by the people and they 

have to go back to the electorate for subsequent elections. So, the 

accountability of the Judiciary has to be earmarked; that has to be defined.  
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represents the will of the people. The will of the people has to be respected. 

Judicial reform is the need of the hour. So, I appeal to the Government to 

come out with a comprehensive legislation so as to implement judicial reforms 

in our country. 

With these words, I conclude. 
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behind the Collegium. Most of the Members are also saying that there should 

be transparency in the Collegium. This Parliament passed the National Judicial 

Appointment Commission Act. I hope that Bill would again see the light of the 

day under the leadership of the hon. Minister. 

 Now, we have brought this Bill and we are going to pass it now. There 

are many other institutions which have also served the country extremely well 

like the Army. The Armed Forces are really looking for ‘One Rank One 

Pension’ scheme. I hope the Members of the Treasury Benches would keep 

that in mind. I would like to say that other institutions have to be given 

preference like the Army. 

 With these words, I conclude. 
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we have witnessed that some Judges are even nominated to Rajya Sabha 

post retirement. Therefore, the Government should take a clear stand on this 

aspect. There is an accusation that by allowing such post retirement 

appointments of Judges of High and Supreme Courts, the Government 

controls the Judiciary indirectly. As per the Article 50 of the Constitution, the 

Directive Principles clearly describe the aspect of protecting the freedom of the 

Judiciary. There should be any intervention from the Government in the affairs 

of the Judiciary either directly or indirectly so as to protect the freedom of the 

Judiciary.  Many MPs who spoke here mentioned about NJAC which is a 

welcome step. Many people criticize the present Collegium system to be 

undemocratic. Therefore, we should have a system which is truly democratic. 

Since 25 years have passed after the introduction of Collegium system in the 

Judiciary, this should be reviewed. I therefore urge upon the Union 

Government to distinctly decide while making post retirement appointments 

after taking into consideration the points expressed on this subject. Thank you.  
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 سپریم کو جن تھے، موسٹ سینر میں لِسٹ کی کورٹ ہائی جو)  نہیں شامل میں

 شامل نام کا ان اگر کہ تھا دباوُ  کا سرکار اوپر کے کالیجیم لیکن تھا جانا کورٹ

  گے۔ کریں نہیں پاس نام بھی ایک ہم تو بھیجا نے اپٓ کرکے

 تک سال ڈیڑھ کی۔ نہیں ریکمنڈیشن تک سال ڈیڑھ پچھلے ےن کالیجیم  

 ذریعہ کے اپٓ میں صاحب، چیرمین گئی۔ دی ہونے نہیں ریکمندیشن کی کالیجیم

 سے لاکھ 50 ہیں؟ حالات کیا کی انصاف میں ملک کہ ہوں چاہتا ہیکہنا اتنا سے

 لوور کیسز زیاده سے کروڑ 4 اور ہیں پینڈنگ میں کورٹ ہائی کیسز زیاده

 کی سماج غریب کے ملک اس تعداد بڑی میں اس  ہیں۔ پینڈنگ میں کورٹس

 پینڈنگ کیسز کے ان ہے۔ واسی ادٓی ہے، اقلیت ہے، پچھڑا ہے، دلِت جو ہے۔

 پچھلے کہ گا چاہوں کہنا بھی یہ سے ذریعہ کے اپٓ میں صاحب، چیرمین ہیں۔

 ایس۔ٹی۔، سی۔،ایس۔ ریپریزینٹیشن جو کہ ہے ملا کو دیکھنے یہ میں دنوں کچھ

 کو سرکار کہ دی مثال ایک ابھی نے میں چاہئیے ہونا کا اقلیتوں او۔بی۔سی۔

 ایس۔سی۔، جب لیکن ہے۔ لیتے بنا دباوُ  سرکار ہےوہاں ہوتا چاہیے جہاں

 سرکار تو ہے اتٓی بات کی رپریزینٹیشن کے مائنوریٹیز او۔بی۔سی۔ ایس۔ٹی۔،

 رکھ پینڈنگ فائل تک بھر سال۔سال کت مہینوں کئی سرکار ہے۔ بناتی نہیں دباوُ 

 بات اپنی میں جناب، ہے۔ کرتی نہیں کلیئر کو اس ہے۔ جاتی بیٹھ پر اس کر

 اجٓ کورٹس انٓریبل کہ ہوں ہتا کہناچا سے کےذریعہ اپٓ میں ہوں، رہا کر مکمل

 ہیں، ہوتے کیسز اہم جو کہ ہیں رہے دیکھ ہم ہیں، رہے دیکھ اپٓ ہیں، جو کل

 ٹیوشن کانسٹی جو ہیں کیسز دوسرے جو ہیں، بند لوگ جو میں یو۔اے۔پی۔اے۔

 اس کہ ہے لیتی چاه اگر سرکار ہے، ہوتی وِل کی سرکار ہیں پاس کے بینچ

 چلا پینڈنگ میں کورٹ سپریم انٓریبل تو ہے کرنا اپ ٹیک نہیں ابھی کو ایشیو

  ہے۔ جاتا
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 جی پِناکی ہیں۔ پڑے نہیں بند کورٹس کہ ہوں چاہتا کہنا بھی یہ میں جناب،  

 بڑے کہ ہے دیکھی بھی کلِپینگس نے ہم بار کئی ہیں جو وکیل کہ گے کہیں

 میں ہیرنگ لائن انٓ کر بیٹھ میں حالت کس سے طریقے کس )Lawyers( لائرس

 کہنا میں سر ۔)مداخلت( ہوں رہا کر ہی کنکلوڈ بس میں سر ہیں۔ رہتے شامل

 جو کیونکہ ہے رہا مل نہیں نصافا میں جیوڈیشری ہائر کو غریب کہ ہوں چاہتا

 فیس کی ان ہیں وکیل جو ہیں، میں جیوڈیشری ہائر لوگ والے کرنے ریپریزینٹ

 کے بات میں ہے۔ پاتا کر نہیں افورڈ کا اس ادٓمی غریب کہ ہے ہوتی زیاده اتنی

 پردیش اتر مغربی بینچ کی کورٹ ہائی کہ ہوں چاہتا کرنا مکمل بات اپنی ساتھ

 تیرتھ بڑا اتنا گھاٹ برج ہے، مکتیشور گڑھ یہاں میرے میں منڈل مرادابٓاد میں

 منتری قانون محترم دیجیئے، دے وہیں اپٓ کم سے کم ہے رہا بن استھان

 اگر اپٓ اور ہے بھی میں مرکز ہے۔ بھی میں پردیش اتر سرکار کی اپٓ صاحب،

 )   مداخلت( ہیں سکتے کر یہ تو چاہیں

  

 شد ختم
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*DR. THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon. Chairman Sir. 

Vanakkam. I wholeheartedly thank you for this opportunity to speak on an 

important Bill. Judiciary is one among the important pillars upholding our 

democracy. We should find ways and means to ensure the freedom of 

Judiciary in our country without any political interventions or interference.  The 

number of Judges in Hon High Courts and Hon Supreme Court is very less. 

That is why several thousands of cases are pending even in these appellate 

Courts, the High Courts and the Supreme Court. Therefore, my demand is that 

the number of the Judges in the Hon High Courts and Hon Supreme Court 

should be increased.  

A reservation policy is to be adopted while appointing Judges for the 

Hon. High Courts, Hon. Supreme Court and other Courts. I urge that a 

separate legislation should be brought in ensuring reservation for SCs, STs, 

OBCs, Women and Disabled persons as regards appointments of Judges. 

Hon. Supreme Court is located in New Delhi. As we know India is a country 

with vast area, it becomes more critical as it needs lots of time and energy to 

travel a long distance to reach New Delhi from Tamil Nadu if an appeal is to be 

made on a particular case in the Hon. Supreme Court of India. Therefore, I 

request that a Bench of Hon Supreme Court should be set in the southern part 

of this Country, particularly in Hyderabad.  

 

                                                             
* English translation of the Speech originally delivered in Tamil. 
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There are so many vacant posts in Hon. High Courts and Hon. Supreme 

Court. The Government should act swiftly to fill up all these vacant posts. As 

Collegium system is undemocratic, it should be discarded and a more 

transparent and democratic system should be evolved replacing the Collegium 

system.  

There are political interventions in the transfer of Judges, as they face 

injustice in some cases. Hon Chief Justice of Madras High Court Justice Sanjib 

Banerjee was transferred recently from Madras High Court to Meghalaya High 

Court. Justice Banerjee was working in  a large State of Tamil Nadu. But as 

gross injustice, Justice Sanjib Banerjee was transferred to a small State 

Meghalaya with less powers. Therefore I urge that the undemocratic Collegium 

system should be replaced with a new transparent system which can be truly 

democratic.  

Thank you.  

*  
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have any direct interaction with the mainstream society of our country. 

Naturally, we do not have any idea about them and they also do not have any 

idea about us. More and more interaction of the judiciary with the mainstream 

society certainly will give a little fillip and impetus of the judicial system 

because then can have the idea about the nitty gritty of the existing society 

also.  

HON. CHAIRPERSON: Please conclude now. 

SHRI ADHIR RANJAN CHOWDHURY: Sir, I have only two or three points that 

I will narrate very briefly. Actually, sometimes, I came to learn something from 

our friends from legal field like lawyers. I used to ask them about the 

deficiencies being suffered by our judicial system. They drew my attention on 

three to four points that I think should be expounded here. First, the 

infrastructure is pathetic. They do not get proper coats, chambers or even 

good chairs. The courts do not have air conditioners. There is no room to even 

store records. This is the state of judicial system at a subordinate level. This 

needs to be corrected. 

 Use of technology is at a minimum level. They do not have even high-

speed internet to upload daily data. The system needs to be revisited and 

revitalised. Even in the covid situation, when hybrid mechanism was explored, 

I do not know whether it has succeeded or not, but numerous courts tried 

hybrid mechanism, half physically and half virtually. The shortage of judges 

and court staff is causing huge pendency. Scope of innovation is also very 

little. No one is taking care of new research in judiciary at the district level. The 
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salary is not at par with the 7th Pay Commission. Even the trial court judges 

nowadays are scared and afraid of their security as one incident took place in 

Jharkhand also. So, security of trial court judges also needs to be whipped up. 

Transparency in policy for transparent posting is urgently required.  

 I am simply referring a few observations made by a judge of our country. 

Former Chief Justice of India, Sharad Bobde, had made it clear to the States 

and Union Territories that the recommendation made by the second National 

Judicial Pay Commission to nearly triple the pay and allowances for 

subordinate judiciary should be implemented proactively. The hon. Supreme 

Court highlighted in its order of 28th February, 2020, that a financially self-

sufficient subordinate judiciary was pivotal for the existence of an independent 

judiciary. Self-reliance is the foundation of independence. The society has a 

stake in ensuring the independence of the judiciary, and no price is too heavy 

to secure it to keep the judges for want of essential accoutrements, and thus to 

impede them in the proper discharge of their duties is to impair and whittle 

away justice itself.  

 Sir, I would like to draw the attention of the hon. Minister to the review 

verdict of 1993 in which the Supreme Court made an observation that judicial 

service is not a service in the sense of employment, and judges are not 

employees. I am proud of our hon. Law Minister Shri Kiren Rijiju ji because he 

is now holding the position which was once adorned by Dr. Babasaheb 

Ambedkar, the first Law Minister of independent India. We expect to get more 

elaboration on various points from his reply. Thank you. 
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